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0. 	 REGISTERED 

CENTRAL ADMINISTRTI\JE TRIBUL 

	

- 	- 	 BTNCL0RE BENCH 

Commercial Complex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated : 

Review 	Application No. 17 to 25 	_J86( ) 
In Application No 21,22,23,120,121,122,123,124 & 125/86(F) 
W.P. No 	- 

pplicant 
M. Raghava Reo & 8 Urs 

To 

Shri P1.Narayenaswamy, Advocate, 
844(Upetairs), V Slick, 
Rajajinagar, Bangalore-560 010 

Secretary, D.R.D.C., 
rliniatry of Defence, 
South Block, New Deihi—IlO011. 

3, 	Scientific Adviser to 
Raksha Mentri & Director 
General of Research and 
Development, South Block, 
New Deihi—IlO011. 

4 	The Director, 
Aeronautical Development Establiáhment 
Jivanbhimanagar, 
Bangalore-560 075. 

5 	Sh I1.Vasudeva Rae, 
Addi. Central Govt. Standing Counsel, 
High Court Buildings, 
Bangalore-560 001. 

Sublact: SENDING COPIES OF ORDER PCSSED BY THE BENCH IN 

REVIEW RPPLIC$TION NO. 	17 to 25/86 

Please find enclosed herewith the copy of the Order/NMX1 

passed by this Tribunal in the above said Application on j-12-1986. 

End : as above. 	 SECTION 0F/CER 
(J U DI C I A1L) 
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BEFORE THE CENTRAL ADNINISIRATIVE TRI6tJNAL 
BANGALDRE BENCH, BANCALURE 

DATED THIS THE TENTh DPY CF DECl8ER, 1986 

Present 	Hon'ble Shri Ch. Ramakrjshna Rao 

Hon'bl, Shri L.F.A. Rego 

FEVI5il APPLiCATION NO. 17 IC 25/36 

tJrjon o f India and others 

(Shri M.Vasudeua Fao •.. Advocate) 

V. 

RAchava Rac and others 

.. Piember (3) 

Nembsr (P) 

... Applicants 

... Rsponderits 

This Review Applictinn has cone urf for heorini bef'.rs 

this Triunal to—day, Hon'ble Pember (3) rn/dc the fcllowi,g; 

C F. U C P 

This applicaticn has been fi1d on bshalf ofth'i Repondents 

in oricinal application sskinc a reviea cf the order p/:sed by us 

o I..iç ' in which we directed the respondents to all:; the 

qurters stated therein immediately to the applicants. 

'. 	Shri I'.Vsudeve Pro, learned counsel for the applicants her.in ;e 

tht thc alletreent of quarters is reads on the basis of the seniority 

list maintained by the rerpndsnts for allotment of qu tera 

talinc into account th/ date on wh,ch Central Covernrrisrd. servants 

concerned jcined srrvics. Acccrdjnc to Shri Rao, it sr 	not, there— 

be possiLl for the a;plicants hfrein,tc allow ,iartsrs 

innediatsy to the respondents as directed by us. 

. 	Shri f •R • Ohailendra, lewened counsel for thc respondents 

herein subrnts that six of the applicants are not mt rested in 

the allotment of the quarters to there; that on, has exeady been 
; e 

sl1od quarters and two are awaiting allotment. In '/1CC' of the 

clar.fic..tso-i mö by Shri Rao regr-lino themanner ad method of 

elk tnrent of quarters, we direct the applicrnts hereietc allot 

I quarters tc the tan applicants whc are awaiting allotment as and 

4 	when their turn co —cr for allotment • The order dated 1.9.1906 

is modified accordingly. 

rJ1bcH  
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ta', ~ntl 
CENTRAL Aj:j' 

ADOaT,.., 	LLjC 


